








CNR No. DLCT01-009668-2019 

SC No. 169/2021 

FIR No. 55/2019 

PS DBG Road 

U/s 302 IPC 

State Vs. Rehman Rehan @ Sonu 

04/09/2021 

File taken up today on the bail application u/s. 439 Cr.P.C. of accused 

Rehman @ Rehan @ Sonu for grant of interim bail for the period of 90 days as per

H.P.C. guidelines. 

(Proceeding of the matter has been conducted physically in terms of 

circular No. 569/RG/DHC/2021 dated 19/08/2021 of the Hon'ble High Court of Delhi 

1150/46951-47141/DJ/(HQVCovid Lockdown/Physical Courts 

Roster/20021 dated 20/08/2021 of Ld. District & Sessions Judge (HO), Tis Hazari 
and circular No. 

Courts, Delhi) 

(Physical Hearing) 

Present: Sh. Santosh Chauhan, Ld. Substitute Addl1. P.P. for the State. 

None has appeared on behalf of the accused Rehman Rehan Sonu. 

Assistant Ahlmad is on leave today. 

By way of present order, this Court shall disposed interim bail 

application of the accused Rehman Rehan @ Sonu. 

Arguments have already becn heard on the aforesaid interim bail application

of the accused Rehman Rehan @ Sonu. Perused the material available on record. 

During the course of arguments on the aforesaid interim bail 

application, it was submitted by counsel for the accused that accused has been falsely 

implicated in the present case. It was further submitted that the accused was granted interim 

bail as per HPC guidelines by the Hon'ble High Court of Delhi vide order dated 09/07/2021 

for the period of four weeks. It was further submitted that on 13/08/2021, when the accused 

reached at the jail for the purpose of the inquiry, as to whether the interim bail of the 
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